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(c) and (d). Constraints affecting pro-
duction of cem~nt are reviewed from 
time to time and remedial action taken 
wheree~er found necessary. No such or-
gani atlon for cement industry is propo-
sed to be et up. 

Statement 

1. A.C.C. Ltd ., Bhupendra 

2. Cemeot Corporation of India 
Ltd., Rajban. 

3. Birla Cement Works, Chittorgarh. 

4. A.C.C. Ltd. Lakheri. 

5. J.K Synthetics, Nimbahera. 

6. Jaipur Udyog Ltd., Sawaimadho-
pur. 

7. U.P. State Cement Corporation, 
Churk. 

8. Cement Corporation of India 
Ltd., Bokajao. 

9. Rohtas Industries Ltd., Rohtas. 

10. A.C.C. Ltd., Chaiba a. 

11. A.C.C. Ltd., Sindri 

12. A.C.C. Ltd., Sevalia. 

13. Hira Cement Works, Bargarh. 

14. Orissa Cement Ltd., Raj~angpur. 

15. Durgapur Cement Works, Durga-
pur. 

16. Shree Digvijay Cement Co., 
Ahmedabad. 

17. Cement Corporation of India, 
Ltd., Akal tara. 

18. A.C.C. Ltd., Banmore. 

19. Cement Corporation of India 
Ltd., Mandhar. 

20. Cement Corporation of India 
Ltd., Neemuch. 

21. Mahar Cement Ltd., Maihar. 

22. A.C.C. Ltd., Chanda. 

23. A.C.C. Ltd., Kistna. 

24. KC.P. Ltd., Maoharla. 

25. A.C.C. Ltd., Mancherial. 

26. Panyam Cement Ltd., Paniyam. 

27. Andhra Cement Ltd., Vijayawada. 

28. Mysore Cement Ltd., Amma an-
dra. 

29. Bagalkot Udyog Ltd ., Bagalkot. 

30. A.C.C. Ltd., Shahabad. 

31. A.C.C. Ltd., Wadi . 

32. Tamilnadu Cement Ltd., Ariyalur 

33. Dalmia Cement 
Dalmiapuram. 

(Bharat ) Ltd., 

34. Chettinad Cement Corpn. Karur. 

35. India Cement Ltd., Sankari Durg. 

36. India Cement Ltd ., Talaiyuthu. 

37. Cement Corporation of India 
Ltd., Charkhi Dadri. 

News Item Captioned "Key Industries in 
grip of Recession" 

3850. SHRI H. N. NANJE GOWDA: 
Will the Mini ter of INDUSTR Y be 
pleased to tate: 

(a) whether Governmen t' attention has 
been drawn to the news item appearing 
in th _ 'Financial E pres' dated 21 Feb-
ruary, 1982 to the effect that the N ati nal 
Council on Applied Economic Re earch 
has warned Government that even though 
the overall state of economy appears 
satisfactory OIDv indust ics are showing 
signs of reces ion; 

(b) if so, the industrie which arc thus 
suffering and the views of the NCAER; 
and 

(c) G vernm~nt' rl:action to the above 
view and steps tak. n to deal with the 
situa ion? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY ND 
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) to (c). According to 
the NCA R, what their review ba icaUy 
reflects i the f edback from the industrial 
ector which i apprehen lve abont the 

demand for a number of product. The 
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N AER have ob erverd that r~fcn:llce 
in th ir review is' only to cert, in 'jgns in 
the 111 rk t which nJay ind icate reces-
sionary conditions in come industries and 
while thi needs to he taken note of, it 
doe ot amount to !l r ces~,:on in the 
economy or even th_ P sSlbility of its 
nece .,arily emerging in any 19nificant 
way, They have al 0 mtlltioncd that while 
signs have been vi ible mainly in textiles, 
steel and some Ie s important induslrie" 
it can be argued that the l'dle of textHe 
indu try may not necc~:.;arily repre ent a 
reces ;o'lary itu&tioLl becuu e it ha been 
subject to up and downs for a variety 
(\f rea uns over a fair ll,)n :~ penod of time. 
Similarly, it is their view that the ap-
pearance of rec sS!,)I\Grv conditions in the 
teel indu try may well have re ulted from 

an overe timated foreca t of the demand. 

With the cott n pri.;! having tahilis-
ed, the cotton textile industry . hould he 
able to get over the sItuation L)' suitable 
price adju tments, Som.. l'em~c.Jial mea-
sures have been taken by G,)vernment in 
resp t of the jute industry, Oi ,tribution 
procedures for most steel iteJI1 have been 
relaxed. 

Vi it of Swedish Delegation of Industria-
list to India 

3851. SHRI MOHANLAL PATEL: 
Will the Mini ter of INDUSTRY be 
plea ed to state: 

(a) whether a delegation of industria-
lists for Sweden visited India during the 
\Bonth of February this year to discus 
'with the Indian couR-terparts about the 
increase in indu trial cooperation; 

(b) if so, the details thereof; and 

(c) Government, reaction thereto? 

THE MINISTER OF STAT IN THE 
MINISTRIES OF INDUSTRY AND 
ST L AND MINES (SHRI CHARAN-
JIT HANANA): (a) Yes, Sir. Coinci-
ding with the visit of the Swedi h Prime 
Minister to India in February, 1982, a 

wedish Industrial Delegation led by Mr. 
Arne We terberg, Chairman, General 
Export Ass~ciation and Member of the • 

Board of Swedi h Trade Council also 
vi ited India and had di cus ion with 
the Federation of Indian Chamber of 
Commerce and Indu tryon the cope for 
expanding industrial cooperation and 
bilateral trade between the two coun-
tries. 

(b) The discussions specifically related 
to the need for ,enlarging the base of 
Indian export to Sweden particularly in 
the manufactured and value added pro-
ducts, the scope for increa ed Swedi h 
investment in India and the po ibilities 
pf Indo-Swedish cooperation in third 
countries were discu'i ed. The other 
pos ibilities identified related to techno-
logy transfer from Sweden in high tech-
nology area, cooperation in joint re , earch 
and development, joint marketing, grea-
ter inter-action between the small and 
~medium sized enterpri es in India and 

,iSweden, utili ation of the capacity of 
,Indian industry for the manufacture of 
Iproducts required by Sweden and third 
'.markets. 

(c) Government con. iders that there 
is potential for increased Indo-Swedi h 
collaboration in the field of indu try and 
technology which could be pur ued to 
the mutual advantage of both the coun-
trie . M,I 

Stay Orders Against Transfer Taken from 
Courts by Central Government 

Employees 

3 52. SHRI MOHANLAL 
Will the Minister of HOME 
be plea ed to tate: 

PATEL: 
AFFAIRS 

(a ) the number of the employees of 
the Central Government who have taken 
stay from the court again t their tran fer 
during the la t three years; 

(b) whether Government are aware 
that due to the tay against tran fer is 
a great loss to the nation becau e the 
work uffers; 

(c) whether Government propo e to 
ibring orne legislation to amend the er-
(Vice rule that stay can be provided only 
after the employee join his new post 
after . transfer; and 




